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CORRECTION OF ANSWER TO ensure that complete and correct facts are 
U.S.Q. NO. 4121 DATED 25.3.1970 gathered before supplying material for 
RE. NON·PUBLISHING OF ISSUE answering Questions. 
OF RUM IN DAILY ROUTINE 
ORDER OF 18 PUN1AB 5. As regards parts (b), (c) and (d), 

REGIMENT the position is as follows: 

THE MINISTER OF DEFENCE 
(SHRI 1AGnWAN RAM): In part (a) 
of the Unstarred Question No. 4121 
answered on 25.3.1970 in the Lok Sabha, 
it was enquired whether it was a fact that 
the issue of the rum ordered by higher 
Commanders was always published in the 
Unit Daily Routine Order for the informa· 
tion of Jawans. In answer to tbis part of 
the Question, the following reply was 
given :-

"Yes, except in the case of units located 
in operational areas." 

2. In parts (b), (c) and (d) of the same 
Question, it was enquired as follows :-

"(b) whether it is also a fact that this 
was not done in the 18 Punjab 
Regiment during the period from 
May, 1964 to October, 1967 ; 

(c) the reasons for not publishing the 
same in the Daily Unit Order and 
the manner in which it was used ; 
and 

(d) who is the officer responsible for 
tbis and the action taken against 
him. 

3. In answer to those parts, it was 
stated that the information was being 
collected and would be laid on the Table of 
the House. 

4. On further investigation, it has come 
to light that, while some Units in peace areas 
publish free issue of rum in the Daily 
Routine Order, there is no uniform practice 
nor are there any rules making it obligatory. 
I, accordingly, take this opportunity to 
correct the answer given previously. It is 
regretted that complete and accurate infor· 
mation could not be collected before reply 
was given to part (a) of the question. The 
autborities concerned bave been asked to 

(b) No such publication was made by 
18 Punjab Regiment during the 
period May 1964 to October 1967. 

(c) The reasons why it was not 
published, are that tbere is no rule 
requiring this to be done and there 
is no uniform practice in this 
regard. There is no means of 
ascertaining how the rum issued 
free to the 1awans, was used. 

(d) The question does not arise. 

12.08 brs. 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

REPORTED REFUSAL BY INDIAN 
AIRLlNfS PIWTS TO FLY AVROS 

SHRI B. K. DASCHAUDHURY 
(Coach·Behar): I call the attention of the 
Minister of Tourism and Civil Aviation to 
the following matter of urgent public 
importance and request that he may make a 
stateml'nt thereon : 

"The reported refusal by Indian Airlines 
pilots to By Avros from Bombay despite 
agreement reached between the manage-
ment and tbe Commercial Pilot's 
Association . ., 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN 
SINGH): As the House is aware, an 
agreement between the Management of 
Indian Airlines and the Indian Commercial 
Pilots Association was signed on tbe night 
of 2nd December, under which the Associa· 
tion withdrew its directive in regard to 
Boeing training and undertook to restore 
normalcy in the functioning of the air 
services witb immediate effect. The 
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Management had hoped that with the 
signing of this agreement the pilots would 
resume all their duties without delay. The 
pilots in the Bombay region, however, 
continued to refuse to fly HS-748 aircraft 
alleging various deficiencies in them, 
although pilots in the Madras region are 
flying tbese aircraft. 

Of the 14 H8-748 aircraft in the fleet of 
Indian Airlines, 6 are based in Bombay and 
the pilots of the Bombay region initially 
picked out two aircraft as having defects, 
but refused to fly any of them under the 
plea of a directive from the Indian Commer-
cial Pilots Association, Bombay Region. 

In consultation with Hindustan Aero-
nautics Limited, who are the manufacturers 
of the HS-748 in India, the Management 
arranged to have the two aircraft in question 
test flown by HAL's test pilot. Tbe tests 
were completed on the 5th December and a 
signed report has been given by the test 
pilot, countersigned by the General Manager 
HAL, Kanpur, as follows :-

"The flight tests carried out by the 
H. A. L. Test Pilot have revealed that 
tbe safety standards with regard to the 
aircraft performance are being met 
satisfactorily. 

Other aspects of the aircraft bebaviour 
which do not affect safety have also 
been checked, and the results are under 
examination." 

Subsequently, two more planes were 
tested and the General Manager,. HAL. 
Kanpurhas stated that he is satisfied tbat 
the aircraft satisfy and meet the specific 
requirements. I will lay a copy of tbe 
statement on the Table of tbe House. 
[Placed in Libary. See No. LT-4490/70] 

In these circumstances, there seems to 
be no valid reason for the pilots in the 
Bombay region refusing to fly the aircraft. 
In view of the unequivocal report of the 
test pilot in regard to safety, tbe Management 
has issued instructions to the pilots to 
resume normal operations immediately. 

SHRI 
(Chittoor) 

CHENGALRAYA NAIDU 
Why do you not dismiss them? 

Fly Avros (C.A.) 
SHRI JYOTIRMOY BASU (Diamond 

Harbour) : Do not malign the public 
rector product. 

SHRI B. K. DASCHOWDHURY : Sir, 
the hon. Minister's statement has been very 
carefully drafted. It seems, the hon. Minister 
is very much keen on laying the emphasis 
on that it was the Indian Commercial Pilots' 
Association who was creating all this trouble. 
I remember, it had heen said in the Rajya 
Sabha and was reported in Ihe papers, a 
particular phrase of the hon. Minisler's 
statement that the action of some of the 
pilots under the threat of this pilots' Associa-
tion not to fly these Avro aircraft from 
Bomtay base was malicious and un-patriotic. 
Patriotism seems to be the monopoly of the 
hon. Ministers here. 

SHRI PILOO MODY (Godhra) Of 
the scoundrels. 

SHRI B. K. DASCHOWDHURY : 
About the public sector and particularly 
about the importance of Indian air trans-
portation and the service conditions of the 
pilots of Ihe Indian Pilots' Association, in 
the recent past we have been hearing so 
much. It is not only the question of strikes 
by pilots. Only 3 or 3j months ago we had 
the strike by technicians and then some-
where by the laders. The same follows 
in Air India. So, these things should be 
viewed very seriously today because air travel 
is not the monopoly of the rich people but 
is a necessity now-a-days. 

The hon. Minister, I must say with great 
respect to him, has not stated the facts before 
the House. He just wanted indirectly to 
make these pilots responsible for not flying 
these A vros, stating that though the agree-
ment was reached on the 2nd Decemher and 
it was hoped that they woulu agree to fly 
these Avros, they refused to do so. But I 
would request the hon. Minister to go through 
some of his files and papers and find out 
whether last May the Operations Manager 
had sent a note to the higher authorities 
concerned stating that certain complaints 
about these A vro-748s were received from 
the Indian Pilots' As.,.,iation and whether 
the Operations Manager had agreed that 
those should be seriously looked into. 
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Again, in the month of August, did the 
same Operations Manager report to tbe 
higher authorities and these Pilots' Associa-
tion that they were trying to make a test 
flight of all the defecti ve and the reported 
or allegedly defective aircraft? Again, it 
was done in November. 

The simple question arises as to why 
the management took so much time, about 
six months, to get these tested properly by 
the manufacturers of this aircraft, that is, 
HAL. Had it been done in time, the 
Minister would not have had the scope to 
say that though the agreement regarding 
their wage structure and other things was 
reached, they refused to fly them, to lay the 
blame simply on these pilots and to create 
a situation as if the pilots were doing every-
thing though they were highly paid workmen 
in this industry. 

We have also seen this advertiscment-I 
understand that all these hon. Members have 
seen this advertisement-stating clearly that 
the pilots are given Rs. 4,495 or something 
plus Rs. 2,000 allowance, other fringe benefits 
and so many other allowances. Will the hon. 
Minister consider whether this Rs. 2,000 
extra tax-free amount given to the pilots or 
any single naya paisa given to the pilots 
is more than what they agreed to on the 9th 
May, 1970? Also, will the hon. Minister 
consider whether even according to the 
agreement of the 9th May, 1970, to which 
the management had agreed, the management 
was giving exactly what they agreed to on 
the 9th Mayor whether they were with-
holding to give this agreed amount even? 

But that is not the case. The case is 
that the defect is somewhere else, in the 
management itself. We have seen that for 
purchasing some aircraft it took three years' 
time to make final negotiations. What had 
happened was discussed in this House also. 
The matter has gone to the CHI because of 
certain alleged defalcation or trying to defal-
cate some amount of money in between this 
period. 

Then, Sir, three sky-master aircraft 
were sold by the Management. Some of the 
high officials are very much interested in 
getting them sold at a very cheap price and 
the price, I teU this auanst House, is only 

Rs. 14 lakhs for these three sky-master 
aircraft which is just l/Stb or 1/7tb of the 
price whicb they could fetch along with 
engineering tools, extra aircraft engines and 
other things. 

A not her interesting thing is that some 
of the Dakota aircraft are under negotiation 
to be sold to a Czechoslovakian company 
at a very low price. The hon. Minister can 
equire into it. 

The main thing is that there are certain 
serious defects in the Management. They 
do not like to have better labour 
relations with workmen and, instead, they 
are trying to lay emphasis that the 
pilots, the workmen and the technicians 
are not working properly. The whole public 
sector Corporation, this Indian Airlines 
Corporation, is utilised for the benefit of 
some of the highly paid oflicers. But the 
Management is putting pressure on these 
people that they must work more than what 
was the award given by the National Indus-
trial Tribunal of 1964. They have been asked 
to work for more hours than what has been 
agreed to. All these pressures have been 
put on the pilots. I agree that pilots should 
not be given much mure than what is needed 
But I must say that the Management must 
give to the pilots what has been agreed to 
on the 9th May and must agree to the 
National TribL\nal Award given. 

Looking into all these a spects, I would 
like to tell the Hon. Minister that simply to 
blame these pilots will not solve the problem. 
He must go deep to look into as to who are 
the officers responsible to take the . money 
out of the Corporation. Will the hon. 
Minister make it very clear whether the 
defects of these Avros were mentioned much 
earlier. But for certain special reasons, for 
certain special benefits that have to be 
derived by some of the officers, they have not 
been looked into. Will he make a thorough 
enquiry about it ? 

DR. KARAN SINGH: The hon. Member 
has raised a number of issues. I thought we 
were really today discussing the question of 
Avros. Firstly, may I say that there is QO 

question of my wanting to malign or 
question anybody', patriotism far leas that 
of the pilots who are a respected, a very 



161 Reported Refusal by AGRAHAYANA 16, 1892 (SAKA) Indian Airlines Pilots 162 

highly-qualified and highly-paid society. 
There is DO desire whatsoever to do that. 
I was speaking merely in the context of the 
acute inconvenience and disruption that was 
being caused to the general public. 

As far as safety is concerned, I can say 
with some pride that the Indian Airlines 
safety record is amongst the best. It is true 
that as far as Avros are concerned, certain 
suggestions with regard to their performance 
in the air, wilh regard to safety and so on 
have been received from time to time. 
Whenever these are received, we immediately 
get in touch with the H.A.L. who are the 
manufacturers. The hon. Member said that 
these complaints were received from the 
beginning of the year. It is true we have 
received certain suggestions. Why should 
the pilots only now refuse to fly? There is 
reason to believe that there is a link between 
the two .. . (lnterruption) These complaints 
are there. When you buy a new car, after a 
year you get certain complaints. Similarly, 
when you buy an aircraft ... (lnterruptions) 
Sir, as soon as the pilots refused to fly, we 
get the planes tested by the Test Pilot and 
the General Manager of the H.A.L. has, 
unequivocally, stated that as far as safety is 
concerned, they arc well above the minimum 
standard. 

Now, apart from that, there is ............. .. 

SHRI RANGA (Srikakulam) 
There is too long time to correct them. 

DR. KARAN SINGH: There is comp-
laint about fuel consumption and other things. 
We are going into them and we will do what-
ever we can to improve their performance 
and maintenance and we will keep in touch 
with the manufacturers. 

As far as safety is concerned, all the tests 
that we have done have shown that the plane 
is well above the safety margin and there 
should be no public apprehension in this 
regard. I would like to clarify this. Otherwise 
unnecessarily panic will be created which will 
adversely affect the functioning of the air-
lines. 

MR. SPEAKER: Mr. Madhu Limaye. 

SHRI B. K. DASCHOWDHURY: The 
hon. Minister has not replied to some o!her 
points relating to the question that I raIsed 

to fly Avros (C. A.) 
here. (Interruptions). You said in your 
statement that there was an agreement enter-
ed into. Because of that, all these questions 
arise out of that. Have you given them 
anything extra which you had agreed to on 
the 9th May 1970 which you referred in your 
own statement ? 

DR. KARAN SINGH: I do not know 
whether we should go into the details of this. 
As I told the hon Member, the negotiations 
between the management and the pilots had 
broken down. We now hope that they will 
be once again resumed in a better atmosphere. 
This unhappy chapter will be considered 
closed and we will move forward in a spirit 
of co-operation. 

SHRI RANGA : One point arose from 
out of what my hon. friend, Mr. DasChow-
dhury has said. 

MR. SPEAKER : Only those Members 
who are On the list should ask the question. 

SHRI RANGA: How are we to get 
satisfactory answers from tbe Minister? 
Otherwise, what is the meaning of our mak-
ing any kind of a statement here? He has 
asked as to why there is so much delay in 
attending to these complaints and giving 
satisfaction. My hon. friend has not given any 
reply. 

DR. KARAN SINGH: There was no 
delay. Immediately, the complaints were re-
ceived, they were immediately referred to HAL 
and the Corporation bas been in close touch 
with HAL. There is no delay whatsoever. 
As soon as certain complaints -are received 
about any airplane, the operator gets in touch 
with the manufacturers. This was done in 
this case also. 
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SHRI S. M. BANDRJEE (Kanpur): 
Mr. Tata was Chairman of Air-India. How 
does he work? He does not go to Air-India 
Office even for an hour. 

SHRI S. K. TAPURIAH (Pali): For 
how many days has Mohan Kumaramangalam 
gone to the office in a week for full 3 hours 
a day? (1 nterruption) . 

SHRI S. M. BANERJEE : I have known 
Members of the Swatantra party for years 
together. (Interruption) 

MR. SPEAKER: What is this? I had 
hardly one minute to read a paper and mean-
time everything is going ''''ong ........... . 

SHRI S. M. BANERJEE: They are 
malaigning. They are taking this opportunity 
to malign him. 

SHRI DHIRESW AR KALITA (Gauhati): 
Is it in order to beiDi in Mohan Kumae-a 

mangalam when this specific issue is about 
A vros ? (Interruption) 

MR. SPEAKER: Order, order. 

SHRI DHIRESWAR KALITA: This 
Calling Attention is relating to the aeroplane, 
Avros. How does Mohan Kumaramanglam 
and others come in this question? 

MR. SPEAKER : Everything is in dis-
order ............ . 

SHRI DHIRESHWAR KALITA : I am 
not allergic to discuss Mohan Kumara-
manglam's conduct. But let it come in proper 
form. We cannot discuss that in this ques-
tion. 
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SHRI JYOTIRMOY BASU: Why 
suspend him? Why such a harsh action ? 

SHRI M .. L. SONDHI (New Delhi) : 
May I point out that the lAC's own house 
journal points out that Mr. Ranadive 
was promoted recently? They are playing 
havoc with the staff. They are suspending 
somebody arbitrarily and then they are putt. 
ing them back. They are thus creating a 
big problem and they are going to have a big 
problem on their shoulders. 
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SHRI N. K. SANGHI (Jodhpur): The 
hon. Minister bas just now said in the course 
of his reply on the prrformance of the A VR 0 
planes that he would not take up this ques-
tion with the dispute with the Indian Com-
mercial Pilots Association. But I am only 
sorry that he himself has brought up this 
matter here by saying that the Avros have 
been found suitable and that the Bombay pilots 
only have refused to fly them. If this dispute 
had been taken up by the Commercial Pilots 
Association, then the pilots aU over the 
country would not have 1I0wn these aircraft 
rather than that they would fly them in 
Madras and not in Bombay. The reason is 
that this dispute has come on something 
which has been really found unsuitable on 
these aircraft. 

I would like to draw your attention in 
this connection to the correspoQdence which 
has taken place on this matter, wherein cer-
tain technical drawbacks have been pointed 
out by the polits over the last six months. 
Particularly, we have seen the Jamair airlines 
aircraft which had crashed the other day 
because of the cuttiQg off of its engine. I 

fly Avros (c. A.) 
would like to point out some of the defects 
which the pilots have pointed out during the 
last six months as a result of the tests that 
they have carried out. 

Fiarstly, tbe cruising speed is less by 16 
to 18 knots at the true air speed. They have 
also said that the performance that is to be 
had at 14200 rpm under certain circumstan-
ces is obtained only at 14500 rpm and that 
the fuel consumption and flow which is to be 
had at 14200 rpm is had at 14500 rpm. 
Thirdly, the gradient climb of this aircraft, 
if an eQgine is cut off, wbioh should be 35 
feet is not being maintained, and the present 
climb is only 2.4 per cent am': 35 feet is not 
maintained in case an eQgine is cut off. These 
are very serious a11ega tions. 

Now, what we have found from the hon. 
Minister's statement is that the HAL has 
said that the safety standards with regard to 
these aircraft are being maintained, but they 
have also said that the aircraft behaviour 
which does not affect safety has also been 
checked and the results are under examina-
tion. 

I would like to draw your attention to 
tlie letter which has been sent by the lAC on 
the 4th, wbich reads thus: 

"We have to advise you that the report 
of the test pilot of HAL on the test 
lIights carried out on VT-DXO and VT-
DXO has been received and is being 
studied by tbe higher authorities in HAL 
as well as the DGCA. We are awaiting 
further advice. 

In view of tbis, we are cancelling the 
services that are being operated with the 
concerned aircraft .... 

I am really surprised that on the 4th, 
these two aircraft were grounded, and on the 
5th, we have the statement from the hon. 
Minister that these aircraft have been okayed 
and that they have no defects. The manu-
facturers of a plane will always say that the 
plane is okay. But it should not be believed 
always. For inst8JIce, everyone of us may 
not be owning an aircraft, but many of us 
own motor cars, and we know that in spite 
of the fact that the manufacturers always say 
that the cars have been tested and they have 
no defect whatsoever, yet, we know it for a 
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fact that all these cars have a lot more 
defects and create a lot more difficulties. 

I would like to submit that these planes 
have been under a continuous process of 
discussion by the engineering staff over the 
last six months, and the defects which have 
been pointed out in regard to the cruising 
speed, climb and in relation to the rpm, fuel 
consumption and flow, and the gradient 
climb etc. are very serious matters. Of course, 
the planes have been flying, and they can 
fly also. But the question is this. In case an 
accident lakes place, the lives of hundreds 
of people will be jeopardised. These are 
very serious matters. It is not a question of 
the union or the pilots with whom the 
question is to be taken up. If it were a 
question of tbe union, then all the planes 
would have been grounded. Therefore, J would 
like to know whelher an independent body 
of engineers would be set up to go inlo the 
matter and find out whether the defects that 
the pilots claim are actually there and then 
suggest a solution. That is very necessary, 
because the lives of hundred. of passenger 
would be jeopardised, and which should not 
happen. The past performance of the lAC 
also should make us cautious all the more 
careful. We should not always go by what 
the manufacturer says because a manu-
facturer will always say that everything is 
okay. So, I would like to have a specific 
answer to my question whether an indepen-
dent body of engina-rs would be set up to 
go into the matter instead of lea ving it to 
the manufacturers to say that the aircraft 
is good. 

DR. KARAN SINGH: As I said in 
reply to an earlier queslion, certain technical 
defects, not affecting safety, have been 
pointed out from time to time and they are 
being looked inlo. Take, for example, 
cruising speed. Let us say that in a certain 
seclor instead of 2 hours, it takes 2 hours. 
10 minutes. Such things are not factors 
that affect safety. I make a distinction 
b.tween the two. If in testing a plane, there 
are certain factors which fall below safety 
limits, then such planes have to be grounded 
immediately because, as the hon. member 
very rightly says, we cannot afford to take 
risks will! human lives. If the safety factors 
are fully met and there are only certain 
operational factors to be looked into, then 

also we take them up. We are not neglecting 
them. 

SHRI RANGA: Five months ! 

DR. KARAN SINGH: It takes time; 
it is a continuous process. 

Then about this business of the 4th and 
5th. On the 4th when complaints were 
received, the planes were grounded. On 
the 5th they were to be tesled. Capt. Ashoka 
of HAL, the test pilot, tasted them on the 
4th and Sth ; it was only when he cleared 
them that IA said that they could fly again. 

As far as an independent body is concern-
ed, I had a talk with the Chief of the Air 
Staff, Air Chief Marshal P. C. Lal who is 
Chirman of HAL and is also on the Board 
of IA. I had a talk with him in my house ; 
I was also very worried about it. I was 
assured that there is no necessity in any 
way to doubt the safety standard. Accidents, 
of course-God forbid-can take place at any 
time, but as far as the safety factors are 
concerned, HAL is .our expertise in this 
matter. I am not sure what other indep"..udent 
body can be conceived of. There is HAL, 
there is the IAF and there is IA. These are 
the only three bodies in this country available 
in this field, and we will make use of all 
available expertise within the country. I do 
not think it is necessary to import somebody 
else from outside to give us a test. But 
even if that is necessary, if HAL feels it 
necessary, I cun assure the House we will 
do the needful. 

SHRI RANGA: It is for you to feel 
they are only supplying them to you. 

DR. KARAN SINGH: If I may say 
with due respect to Prof. Ranga, HAL is 
a very responsible organisation; it is not a 
question of their wanting to pal", off to us 
something which is below par. I am not 
prepared to accept that. The Air Chief 
Marshal is Chairman of HAL. It is not 
some private company giving us on a tender 
basis some planes. 

So this is a matler in which aU of us will 
get together and looktinto and whatever can 
humanly be done to el1SUfC safely will be 
done. 
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MR. SPEAKER: Next item. 

SHRI VASUDEVAN NAIR (purmade) : 
Under the rules, I cannot put a question. 
But I want to submit that we in the south 
are the worst aftected by the cancellation of 
air services. There are three flights from 
Bombay to Cochin every day and for the 
last one w<ek there has not been a single 
flight. Government should take note of 
this. They should make alternate arrange-
ments. This is causing us considerable 
inconvenience. Entire flights are cancelled. 

SHRI JYOTIRMOY BASU: Today 
2 lakh jute workers have gone on an 
indefinite strike. Will you please ask the 
Minister to make a statement as to what 
steps they are going to take to meet the 
legitimat demands of the jute workers. 

SHRI M.L. SONDHI: What about the 
aircrash near Safdarjang airport ? 

MR. SPEAKER : A statement is due 
to be made today. 

SHRI S. M. BANERJEE: We had 
tabled a call attention motion. There have 
been nagotiations. Shri Bhagwat Jha Azad is 
back here fortunately. I would request you 
to ask him to make a statement because the 
strike by 2 lakh jute workers will seriously 
and adversely affect not only the economy 

. of Bengal but of India; jute is a very 
important foreign exchange earner. 

SHRI S. K. TAPURIAH: What about 
the bandh there which will adverselY affect 
the economy? Why not call it off ? 

SHRI JYOTIRMOY BASU: The jute 
millowners are solely responsible for this. 

MR. SPEAKER: Without my permission, 
you get up and make your submissions. 
This cannot be allowed. 

11.40 brs. 

PAPERS LAID ON THE TABLE 

REVIEW ON AND REPORT ENGINEER§ 
INDIA LTD. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 

of M. E. S. employees 
CHEMICALS, AND MINES AND 
METALS (SHRI D.R. CHAVAN): I beg 
to lay on the Table a copy each of the 
following papers under sub-section (I) of 
section 619A of the Companies Act, 1956-

(1) Review by the. Government on the 
working of the Engineers India 
Limited, New Delhi for the year 
1969-70. 

(2) Annual Report of the Engineers 
India Limited, New Delhi for the 
year 1969-70, along with the Audited 
Accounts and the comments of the 
Comptroller and Auditor General 
thereon. 

[Placed 
LT-4489/70] 

in Lib ary. See 

MESSAGE FROM RAJYA SABHA 

No. 

SECRETARY: Sir, I have to rep~rt 

the following message received from the 
Secretary of Rajya Sabha-

"In accordance with the provIsIons of 
rule 127 of the Rules of Procedure and 
Conduct of Business in the Rajya Sabha, 
I am directed to inform the Lok Sabha 
that the Rajya Sabha, at its sitting held 
on the 3rd December, 1970, agreed 
without any amendment to the Central 
Labour Laws (Extension to Jammu and 
Kashmir) Bill, 1970, which was passed 
by the LOk Sabha at its sitting held on 
the 9th November, 1970." 

CONDmON OF EMPLOYEES OF 
M.E.S. PETITION RE. SERVICE 

SHRI S.M. BANERJEE (Kanpur): 
beg to present a petition signed by Shri 
K.G. Sriwastava, New Delhi, regarding 
service conditions of employees of Military 
Engineering Service. 


